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CENTRAL ADI^IINISTRATIUE TRIBUNAL 

LUCKNOy BLfCH. LUCKMQU .

Original Application No; 185 of 1g92

H.N.Oli

Versus 

Union of India & ors.-

Applicants.

Respendents.

Hon’ble Mr. Justice U,C.Sriuastava, V.C.

Hon’ble f*lr. K.Obayya. Plember-A

(By Han’ble Mr* Dustice U.C.Srivastava, V.C.)

The applicant in this case, uhs is an 

employee ef All India Radio, 9, Rani Laxmi Bai 

Plarg, Lucknou has prayed that a direction be ' 

issued to Station Director, respendent Nq . 2 te- 

include his name in the senierity lis'fc at 

proper place taking into consideratian the date 

sf appeintment of the applicant, as Clerk Grade II 

and pramate him from the date on which his next 

juniars Shri Ram Nath whose name is at serial 

Na,-16 was promoted with all sther service ; ■ r;. 

benefits. The applicant, H.N.Oli Is claiming 

this relief on the graund that the action of

respondent No. 2 is against the prav/iaiens of
/

Article 14 and 16 of the Constitution sf India,- 

The appointing authority of the applicant urote 

several letters to respondent No, 2 for inclusion 

of his name as uell as,ether staff members uho 

were working under him. The respondent No. 2 did 

not pay any attention fo the request made by 

respsndent No, 3. The applicant’s representation 

dated 18,3,1992 is pending and no action has yet 

been taken, may be for malafide reasons or the 

actisn af respondent No. 2 is arbitrary or it is 

.against the principles of natural justice.
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r A large number ef juniers have already been 

promoted and further juniors to the applicant 

from serial Nss, 33 to 45 haue been considered 

far premttien to the post of Clerk Grade I 

ignoring the cl^aim of the applicant.

2* The applicant uas eppeinted as Group D 

employee in the year 1974 and in 1980, the 

applicant uas'appoihted as Clerk Grade II on 

a d h o G  basis. On 23,4,1981, a departmental test 

uas conducted for appeintment ta the pest ef Clerk 

Grade II in uhich the applicant along with tua 

sther candidates were permitted t© appear in the 

examination and the. applicant was declared 

successful by means ©f effice ®rder dated 2,5,1931 

by the respondent Me, 3, Vide order dated 

30,3,1988/2,4.1986 the probationary period ©f the - 

applicant on the post of Clerk Grade I^'uas 

terminated and he uas appointed on regular ba^'^g. 

After being appointed en regular basis the name 

of the applicant alang with ather candidates uere 

sent te the respondent !\!«, 2 for inclusion in 

the senierity list as the oppcsite party No, 2 

maintains the senierity ef All India Radis/T.V,/ 

Civil/Construction uing. The applicant als© sent 

several applicatisns thrsugh preper channel to 

respondent Na. 2 fer the inclusion of his name 

in thfc seniEsrity list prepared by respondent N d , 2.
V,

In the year 1988 the apposite party No, 2 

circulated a seniority list sf the Clerk Grade II 

emplayees who were working in Akashuani/Dssrdarshan^. 

Civil/ Construction uing, A perusal of the same 

shcDus that the name af the applicant uas missing,
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as a result of the same he moved an application
t I .
■ to ©ppQsite party No. 2 and a copy sf the same 

uas given to opposite party Ng , 3. On receipt 

©r the letter from the applicant the apposite 

party Na, 3 urote a letter* to opposite party 

No, 2'requesting that the name ef the applicant 

be included in the senierity list prepared by 

respondent No* 2, Even after receipt caf the

® ‘ aforesaid information uhich was sent by oppssite

party^No. 3 on 9*1 ,-1989 ta oppeaite party ne. 2, 

enen then, na action uas taken' by opposite party

■ No, 2 as .a result of the same the respondent 

No. 3 ag^ain s^^t the full details of staff uho 

are .uorking under him to respondent No. 2 ©n 

1»5,1991, On a:.peru8aii.0f the senior|.t|jii list 

published by respandent No., 3 in the manth of aune,
; ■ A ■

it is seen'that the nĴ ime of the applicant should 

have been between serial Nos, 15 and 15 i.e. 

in be'tueen Shri D,P,3auha-.ri who uas appointed 

on 29o7,1980 and Shri Ram, Nath uha uas appeinted 

□n 11,9,1980, The applicant uas appeinted en 

'f.'' 6,8,1980, His name should have been in between

these two persons, but the applicant’s name has 

not been placed in the proper place,

3, As this matter can even now be disposed ef 

by the authority themselves and accordingly the 

respandents are directed t@.dispose ©f the 

representation filed by the applicant and 

particularly representatien dated 18,3,1992 in 

the matter of seniority so claimed by the applicant 

, within a period of two months from the date of 

communication of this erder. The representation



shall be disposed by’ speaking order and the 

respondents shall assign, reascns for taking 

a decision in one way or the other in the 

matter of the applicant* v

In the circumstances, there uill be no order 

as to cost*

Pismber-A

Lucknow Dated: 2*2,1993 

Cju) ■ ^

Vice-Chairman


